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Dated: 

APPLICTION NO(S) 613_of'1993. 

C.Parthasarathy and 	 Secretary,J,inistry of 
two others. 	v/s. 	 Defence,NDelhj. & Others. 

TO, 

1. 	Sri.D.T.Devendran, 	. 
Advoôate,ipx, 
844,tJpstairs, 	 . 
I7th:B-114airi, 	 . 

Rajajanagar, 	. 
Bangàiore—lO. 

2.. 	Sri.M.Vasudeva Rao,, 
Centtl Gov.Stng.Counsel, 
High ourt uilding,. 
Bangalore—I. 

3. 	The Director, 
Aeronautical Geveloprnent Establishment, 
C.V.Rarnan Nagar.,Bangaiore-560 093. 	 . 	.; 

ubjct:— Forwarding of copies of 
. the Cent±'al Administrative Trjbun21n.alote. 

Please find enclosed herewith a copy of the 

ORDER/5TAY/ITER.IM ORDER, passed by this T'ibunal in the 

above said application(s) on 13th September,19,93, 	. . 	 • 

. 	
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APPLICAT ION NO.613/1993 

C. Parthasarathy, 
S./o late K. Chaluvappa, 
Aged about 42 years, 
Senior Scientific Assistant, 
Aeronautical Development Establishment, 
C.V. Raman Nagar, 
Banoalore - 93 

Gopináth Beiiya, 	
0 

S/a late B. 3anardhan Beliya, 
Aged about 47 years, 
Senior Scientific Assistant, 
Aeronautical Development Establishment, 
C.V. Raman Nagar, 
Bangalore - 93 	 I  

P. Prakasam, 
5/0 late P. Kuppaiah, 	

1: 

Aged about 47 years, 
- 	Senior Scientific Assistant, 

Aeronautical Development Establishment, 
C.V. Raman Nagar, 	. 
Banoalore - 93 	 Applicants 

( Shri. D.T. Devendran - Advocate ) 

V. 

1, The G;overnrnent of India 
rep, by its Secretary to Govt.  
Ministry of Defence, 

.\SouthBlock, 
,ew Delhi - 110 011 

/7( 	2\ThScientifxc Adviser & Director General, 
J  ( 	 R&o\organisat ion, 

Cr 	
Sdu Block, 

'I 	
. 	 • 

? 	' - 110 011 
40 

.)T)I'e Director, 
'O G Arpnautica1 Development Establishment, 

- 	C.V. IRaman Nagar, 
Bangálore - 93 

( Shri M.V. Rae - Advocate ) 
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This application has come up today 

before this Tribunal for orders. 

Justice Mr.PK, Shyamsundar, Vice Chairman made 

the following: 

ORDER 

Albeit the objection raised that the 

applicant has taken his own sweet time in 

approaching this Tribunal and is actually a decade 

behind, we must take this opportunity of pointing 

out that the question raised herein is no longer resisting 

having been covered by the decision of the Tribunal 

in the case of Pinto & Ors. v. 'overnmentof India 

and others in [0A.No,45E to 500/1990 disposed off 

on 30th December, 1991, wherein an order was 

made in the matter of aoplicability of the roster 

for reservation to SC/ST in respect of posts upgraded. 

That order has stood concluded with no further 

challenge by anyone before the Supreme Court 0  

That is what we a're told. It was, therefore, more 

appropriate for the Department itself to apply the 

ratio of the decision in Pinto's case to all other 

matters raised in the same issue s  As a matter of 

fact, in similar matters we have applied the 
1 

decisjon of this Tribunal in Pinto's cae and granted 
-' 

yliefs to all the applicants. It seems to us 
_ 	4 	1 

-' )tat this is also a case wherein the decision of 

Tribunal in jfl01  case referred to supra has 

be folloed 0  Accordingly, this application is 

allowed and following the order made in Pinto's 

case referred to supra, we direct the Department to 
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Consjc.er the claim of the applicant for  awarding 

4 	 . 	the benefit of the judgment rendered 	in Pinto's 	 . . 

The Department will take a. decision in this 

/i-b-eahin three months from the date of receipt 
pvg 

• 	 f.(1o IN  r 

	

	 this, a cp'py\of order. 	No costs. 	 • . 

' 

. 

\ 	

.................. .. 	. 	 • 

___ 

I • 	 f1EUER(A) VICE CHAIRNAN 

1: 	 . 	 • 
TRUE copy 	 . 



Second Floor, 
Commercial Complex, 

Misscella2!2_2:/2_ 

Dated: 8 MAR '004  

PPLICT ION NO(s) 	613 of 1993 

OR PPL ICANTS:c.Parthasarathy and rE5rNu:NTs: Secretaty,M/o.Defence, 
two Others. 	v/s. 	 New Delhi and Others. 

TO. 

Sri.D.T.Devendran,Advocate, 
No.844,Upst airs, 17—G--Main, 
5th Block,Rajajinagar, 
Bangalore—lO. 

Sri.M.S.Padrnarajaia,Sr.C.G.S.C. 
High Court Building,Bangalore.-1. 

UJECT:— Forwardina of copies of the Ordis passed by 
the Central dminiátreHue Tribunal,Bängalore. 

—xxx— 

Please find enclosed herewith a copy of the 

ORDEI/STFY ORDDR/INTERIM ORDER/, Passed by this Tribunal 

in the above rnentioned application(s) on 28021994. 

• 

(j\ 	 DEPUTY RE6ISTRR 
JUDICIAL BRNC+IE5. 

/ 



-4,• 

3 

'In the Cntra1 Administrative Tribunal 
Bangalore Bench 

Bangalore 

Application No .... ............................................ of 199 

ORDER SHEET (contd) 

Office Notes 
	

Orders of Tribunal 

(PKS)VC/(VR)M(A) 

FEBRUARY 28,1994. 

-ORDER ON M.A.NO.18 OF 1994 

We have heard the learned standing 

counsel, apropos this application seek- 

ing more time to comply with the direc-

tion of this Tribunal. The judgment 

of the Tribunal under reference has 

since been upheld by the Supreme Court. 

In that situation we think that the 

Government should be more than anxious 

to comply with the directions of the 

Tribunal subsequently affirmed by the 

Supreme Court. But, then from tXhat 

we are told to-day and from the records 

produced before us there does not appear 

to be any anxiety on the part of the 

administration to comply with the orders 

of this Tribunal, subsequently upheld 

by the Supreme Court as well. While 

we must record our strong dissent and 

express our displeasure regarding the 

delay involved in the implementation 

of the Tribunal's order, we however 

accede to the emphatic plea made by 

the learned Standing Counsel for more 

time. Acceeding to his request for 

further extension of time,we grant 



 

Office Notes 
Orders of Tribunal 

four months time to comply with the 

orders as from to-day. We make it 

clear to the learned Standing Counsel''  

through him to his clients, that 011 

no account any further extension of 

time will be granted. Let a copy of 

this order be made available to the 

Government counsel. We direct that 

one more application of a similar nature 

said to be pending in O.A.No.9/94 but• 

listed before the other bench is ordered 

to be brought before this Bench and 

disposed off in like terms. 

sd- 
MEMBER(A) 	 \J VICE-CHAIRRAN.  

psp. 

TRUE CO' 

u1M. 


